Re. Bombay Textile
Workers’ Strike etc.
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Several hon. Members rose—

Mr. Deputy-Speaker:
Please sit down.

Order, order.

Shri Mohammad Elias: If that is the
real union, then, why did they not
prevent the strike. They talk so much
about democracy. Today, it was said
that more than 96 per cent of the
workers there on strike. This is the
report of the Statesman. Then, why
don’t they accept democracy—they
talk of democracy—and prevent the
strike? (Interruption). The Maha-
rashtra State has failed to tackle this
problem. The Central Government
must intervene in the matter. Other-
wise, there will be serious repercus-
sions in the industries throughout
India. (Interruption).

Mr. Deputy-Speaker: Order,
We cannot go on like this.

order.

Shri Yajnik (Ahmedabad): Just one
point. The Labour Minister has
spoken about bonus. But the real
question is the cut in the dearness
allowance, That had been secured
after a long series of strikes.

Shri Jagjivan Ram: I have said that
there are quite a number of other
demands.

An hon. Member: This is the most
impertant.

Shri Jagjivan Ram: There are quite
a number of other demands, but I
have said that the most important of
all, which exercises the mind of the
wrirZers, was the payment of bonus.

Shri S. M. Banerjee: And D.A,

Shri Jagjivan Ram: So far as D.A.
is concerned,—and I am being very
frank to the House and perhaps the
mi!l-owners have raised the issue of
reduction in D.A. as a counterblast
from the employers’ side. The issue is
pending before the lower court. We
hope that the labour court to which
this matter has been referred wil] not
agree to that. (Interruption).

Mr, Deputy-Speaker: Order,
Shri Bhagat.

order.
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13,15 hrs.
PAPER LAID ON THE TABLE

GOVERNMENT SAVINGS
RuLes, 1965

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table a copy of the
Government Savings  Certificates
Rules, 1965, published in Notifivation.
No. G.S.R. 1889 in Gazette of India
dated the 16th December, 1965, under
sub-section (3) of section 12 of the
Government Savings Certificates Act,
1959. {Placed in Library. See No.
LT-5665/66].

CERTIFICATES

1315} hrs.
RE. CALLING ATTENTION NOTICE
(Query)

Mr, Deputy-Speaker: The House
will now resume general discussion of
the railway budget for 1966-67.

T”o IW wAET wfgar:
(FFETET:) F AT OF ST FIEAT
g1 WA w9 I@ FIA F Tl
qr ...

JqTeuLT REIET : FIT G1 €A § 7
Tio TW ANER Wfgar: wH
F7 TH G+ ¥ w21 A1 fF qo=a= F
¥THa § A1 7oAy fam s agida. .

IUNeTe AZNED : AE TH A AR
2 ) mrad < W 99 wTd 4 AR
IEA ZHIT Q19 39 19 &1 femay
T ar
I stick to the rule.

Y gEN AT FBAD : FFGT 1T
ar ?

2o TR AAYET Mfgar : 3L Fweq
AaA T Fgr g fF I W FEEE
A A qmar | g@fen § 3T e
uF fra| g e wear g W™
IMTH WEIET .

Mr. Deputy-Speaker: Order, order.

Tro TW ANEL wfgar: 378
fraw = &fad 1
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Mr. Deputy-Speaker: You cannot
raise a point of order on my rulings,
o T ANET wWfgar: zas
wrag & W Y e gwrd
JqeAR AT : A ¥ o
ATET AR MTET ALY I5 qFAT & |
Yesterday I requested the Members.
At the instance of Dr. Singhvi, they
came and saw me; we had a discus-
sion, and they were satisfied and they
have taken some steps also. I am
not going to allow any furtner dis-

«cussion on that. There cannot be any
point of order.

o T wAgT wWfgm : wmw
gz w6 wET WY A qAT ? 376
& i 7 Y A AT ?

IUETA WEYIT : HIET WTET |

Mo TW AR ®fgar : gt
wd &g § f& R § IR
ATEZ HTE WIETE |

IIEAW HEITA : AT 1T &5 AR |

1 am sorry the hon. Dr. Lohia is
obstructing the proceedings of tie

House. I will have to take serious
steps if he does not resume his seat.

=t wdt (fgae) 197 F T
U OF qFEqT FT AW § | QA
FoIT I @ F AN R E N
TAETATE & 7T AR F | gL AW
FHRIL . .,

Mr. Deputy-Speaker: I am not hear-
ing any point of order.

ot vt : T I B e S
q1 T § G T2 X @T WA
AT &V |

Mr. Deputy-Speaker:
any point of order.

I do not see

Shri N, Sreekantan Nalr (Quilon):
It is not for the Chair to rule out a
point of order until and unless he has
heard the point. The proceedings of
the House must be respected. You
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(Gen. Dis.)
are not acting legally; you are not
acting correctly. (Interruption).
W UREEE AR (FCERY) ¢

#7 OF L qTR far ar ) ag e
9SS, W W IAT W27 7 gfwey
F T A 971 qgT @ @ AT AR @

WEAT agi A amm &1 ® £ 1
TEARITIENTATE &

Mr. Deputy-Speaker: Order, order,
You must have received the notice;
it has been disallowed. You cannot
go on like this.

staimft: oz WMo § Wk
fra » arwd far @d & wwar

I T2 9T @A HT LA § |

Mr, Deputy-Speaker: If you proceed

like this, I wil] have to ask youu to
go out.

13.17 hrs.
RAILWAY BUDGET—GENERAL
DISCUSSION—Contd.

Shri N. R. Laskar (Karimganj):
Yesterday, 1 was speaking about the
self-sufficiency of the Indian railways.
What | wanted to say is that the rail-
ways should not lessen their efforts
in this regard. I suggest and hope
that the railways should make vigo-
rous efforts so that at least by the end
of the fourth Five Year Plan, there
should be no imports to be made so
far as the railways are concerned, and
thus set an example for other indus-
tries, both in the public and the pri-
vate sector, so as to follow the exam-
ple. I say this because there is great
need for self-sufficiency for the coun-
try’s economic progress and develop-
ment.

Then, about the surcharge levied on
certain commodities, Sir, most of the
hon. Members who have taken part so
far, in this debate have opposed this





